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IN TTIE HON'BLE NATIONAL GRI]EN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. l0/2025

Ncws Item Titlcd "Districts With Excess Nitratcs In Groundwatcr At Sevcn Ycar lligh"

Appcaring In The Ilindu Datcd 01.01.2025

ITE POR'I' ON llEtIAl,F- Ol' llESPONDlll..T NO. 3 (C EN'tl{AL (;ROUND WATEI{

AUl'tIOlll'tY)

It is most respectfully showcth:-

1. That the present report is being filed by Respondent No. 3 i.e. Central Ground Water

Authority (CGWA) through Vinod Kumar Dhaundiyal working as Administrator

having office at I 8/1 1, Jam Nagar House, Man Singh Road, New Delhi who is

authorized and competent to file the same on behalfofthe answering respondent no. 3.

2. -l'hat I am in my albremcntioncd official capacity. rvcll conversant with the lacts and

circumstances o1'thc prcsent case on the basis ol'thc documcnts and records availablc

with the dcpartmcnt. As such. I am competenl and authorizcd to sign this rcport on bchall

of Respondent No.3 i.c. Central Ground Water Authority (hcrcinaftcr rcl'cncd to as

''ansrvcring respondcnt'').

3. 'lhat thc present Original Application has bccn registcrcd suo motu by this llon'blc

l'ribunal on lhe basis of a ncws itcm disclosing cxccssivc nitrate lcvels in tho

groundwatcr of440 districts in India, posing scrious health hazards, particularly to young

childrcn, and contributing to cnvironmcntal loxicity. 'fhe said news itcm rcported that

about 56% of India's districls have cxccssivc nitratcs.

4. That the answering respondent has already submitted its reply dated 14.10.2025 and

additional rcply dated 22.12.2025, enclosing the Annual Ground Water Quality Report

2024 preparcd by the Central Ground Water Board (CGWB). It was further submitted

that thc CGWB is conducting a Baseline Water Quality Assessment, expected to be
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completcd by March 2026, ad that a consolidated national groundwater quality

assessment report will be published by September 2026. The same shall bc sharcd with

all stakeholders along with suitable directions for remediation of groundwatcr qualily

I SSIICS

New Delhi
Dated

5. That the matter was thereafter listed before this Hon'ble Tribunal on 24.12.2025, wherein

directions were issued to the answering respondent to place on record the report

conceming the Baseline Water Quality Assessment.

6. 'fhat, it is respectfully submitted that the analysis of background moniloring groundwater

samples has been duly undertaken and completed by the Regional Laboratories of the

CGWB. Ihe processes of data compilation, scrutiny, and validation are presently in

progress and are expected to be concluded by 10.04.2026. Thereafter, the CGWB shall,

on the basis of the validated water quality data, prepare the Pre-Monsoon National

Ground Water Quality Bulletin,2025, in the last week of April 2026, which shall be

placed on record before this Hon'ble Tribunal.

7. That in view of the above, it is most humbly prayed that this tlon'ble Tribunal may be

pleased to grant some time to the answering respondent for placing the said report before

this l [on'ble ] ribunal
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